NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 1658 of 2024
&
I.A. No. 5962 of 2024

IN THE MATTER OF:

Haryana State Industrial Infrastructure Development

Corporation Ltd., Haryana ...Appellant
Versus

JM Hydraulic Solutions Pvt. Ltd. & Anr. ...Respondents
Present:

For Appellant : Mr. Shekhar Raj Sharma, Advocate.

For Respondents : Mr. Lakshay Agarwal, Advocate for SRA.

ORDER
(Hybrid Mode)

13.09.2024: I.A. No. 5962 of 2024

1. This is an Application praying for condonation of 59 days delay in
refiling of the Appeal.
2. Learned Counsel for the Appellant submits that the defects were
communicated several times and for clearing the defects certain decision was
required from the department which took time.

Cause shown sufficient. Refiling delay of 59 days is condoned.

Comp. App. (AT) (Ins.) No. 1658 of 2024

1. Issue Notice.

2. Learned Counsel for the SRA submits that he has not been served with
the complete copy of the Appeal.

3. Let the copy of the Appeal be served within three days to the SRA.

4, Issue Notice to Respondent No. 2.

5. Let Reply be filed within three weeks. Rejoinder be filed within further

two weeks.



List this Appeal on 06th November, 2024.
Any action taken in pursuance of the Impugned Order shall abide by

the result of the Appeal.

[Justice Ashok Bhushan]
Chairperson

[Barun Mitra]
Member (Technical)

[Arun Barokal]
Member (Technical)
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